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@

CENTRAL ELECTRICITY REGULATORY COMMISSION
NOTIFICATION

New Delhi. the 30th March, 2009

No. L-1{1 )fﬁ@&Q-«GER&mm exercise of the powers conferred under Section 178 of
the Electricity Act, 2003 (36 of 2003), and all other powers enabling it in this behalf, and after
previous publication, the Central Electricity Regulatory Commission hereby makes the following
regulations, namely \—

1. Short title and commencement
| {1) These regulations may be called the Central Electricity Regulatory Commission

(Unscheduled Interchange charges and related matters) Regulations, 2009.

(2) These regulations shall come into force on 1.4.2009.

2. Definitions and Interpretation

(1) Inthese regulations, uniess the context otherwise requires, -

(@) ‘Act means the Electricity Act, 2003 (36 of 2003);
{b) ‘actual drawal’ in a time-block means electricity drawn by a beneficiary or
| a buver, as the case may be, measured by the interface meters;
(c) ‘actual injection’ in a time-block means electricity generated or supplied

by the generating station or seller, as the case may be, measured by the

interface meters.

e aais
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(ﬁ) /

(o)

)

K

(f;sxmmsssors applicable for open access, medium i@ffﬁ‘
L term access;
o
| ;{ietemmeﬁ by the Commission mﬁer clause (a) of s
~ Section 62 of the Act;

@

Lm Despatch Centre;
o
/ seheﬁu%e of éeap&tah in MW or MW%& ex-bus given tay ﬁ’ﬁﬁ ncemed L

‘ﬁs&ﬂaﬁmary means the ;m?scm gmrz:hasmg electricity g %?&%&ﬁ f@*ﬁ}m the
genafatmg statzsn b i .
‘buyer’ m&am a wmm ofmr than m tmnaf‘mm, buying gﬁmﬁrm

through a transactmn sﬁbadwim in acmrﬁanw with t?rze requiations of the

mﬁag station’ means a g&rmm{mg ﬁmﬁz}a mg; igﬂff is

fsgéﬁﬁs‘f;éé} of

‘Grid Code’ means the Grid Code &p@mﬁeﬁ by the C: @%ﬁ%@; under
clause (h) of sulm&wﬁm (1) wf thcm ?‘9 m‘ ifw Act

'Comm:ssim mmans tha (,’:ammt Etwmmty Raguiamry Co *}fmw Y

: fefarred toin subsee%:cm {‘i“} of section 76 of the Act;
M
jm{y Authority under the Central Electricity Authe gs;a%g&xz and

‘interface meters’ means interface meters as éﬁﬁf‘&éﬁ@?“{i‘é& Central

| {:as& may be, f&ﬁ{){}ﬁﬁﬁba f&r mard:natmg schadmmg éf‘ :ﬁz& gen f‘i’aﬁﬁg

: stat:on in aecamanm thh tha pmvi&mn@ of ﬁ’%rid GM&, \

‘scheduled gswmﬁm' at any tlma or fm any period or time block m,;aw \
scheﬁule of generat;fm in MW or MWh ex-bus gwen by the mmmm

sciméuiad drawal’ at any fime or for any period af}m, i;%ﬁ@ m&mm

&&spateh Centre;
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(m) ‘seller’ means a person, Q%:%z@{ than a generating station supplying
electricity through a transaction scheduled in accordance with the
regulations specified by the Commission for open access, medium term
access and long term %cméz;; k

(n) ‘t’ime»bimic* means block of 15 minutes, for which specified electrical
parameters and quantities are recorded by special energy meter, with first
time block starting at 00.00 Hrs;

{0) ‘unsﬁheﬁaieﬁ interchange’ in a time-block for a generating station or a
seller means its total actual generation minus its total scheduled
generation and for a beneficiary or buyer means its total actual drawal

minus its total scheduled drawal.

(2) Save as aforessid and unless myugmf"ﬁ to the context or the subject
matter otherwise requires, words and expressions used in these regulations and
not defined, but defined in the Act, or the Grid Code or the Central Elactricity
Regulatory Commission (Terms and conditions of Tariffy Regulations, 2009
shall have the meanings assigned to them respectively in the Act of the Grid
Code or the Central Electricity ﬁ@gm%gsmw Commission {Terms and conditions

of Tariff) Regulations, 2008.

3. Objective
The objective of these ieguiati«:ms is to maintain grid discipline as envisaged under the
Grid Code through the commercial mechanism of Unscheduled Interchange Charges by

controlling the users of the grid in scheduling, dispatch and drawt of electricity.



ﬁ*’”f‘é“"mﬁg g ‘,:;i;;@::* | O wITER  sEe WW

S s e e
These regulations ;ﬁéﬂ be appiimgmwww i ’

() the generatgag stations and(f}m Mﬂ&%m‘m& and

(i) seﬁersggéém/inv&%vm in the Siaation biciitated through open access or -

medium term access or long-term access in inter-State transmission of electricity.

5. ﬁmch&é&éeﬁ &m&zﬁﬁg& (ti%) Charges:
The ghatg&s for Unscheduled iniwchzaﬁg@ for all the t;m@bims when gfgi
freqaﬁncy is between 50.3 Hz and 49 2 Hz shall be payable for over-drawal by the

L buyaf or the beﬂeﬁmary amf. undafdngmwn by m gmmﬂm mtm or the seller

| and receivable for mﬂerwdmwm by the buyer or tha banaﬂmmy ané {}vemn}ecnon
by the gaﬁ@%tmg station or the seller and shall be wafked out on the asserage
' f;equemy z:sf % tzm bicak at the rates given mramder -

 Average fme;&i%ay of time block (Hz) Ul Rate e O
Sem * Not below {Pam& per R’Wh) o
e eend 50300 0 .
 50.30 . 5028 12
5028 50.26 ' 24
50.04 CoBe0E o e
50,02 50,00 S et
5000 0 dBeR e a8 e
4952 49.50 480
4950 4948 497
4948  49.46 514
. e , 718

- 49.22 o 49.20 735
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(Each 0.02 Hz step is equivalen to 12.0 paise/kWh in the 50.3-49.5 &

frequency range and to 17.0 paise/kWh in the 43“5-49.2 Hz frequency range)

Provided that Unscheduled Interchange rate shall be capped at 408 paise
per kWh (*hereinafter Ul Cap Rate”) for all generating stations using coal ;:1:'
lignite or gas supplied under Administered Price Mechanism (APM) as the fuel,
in case whes actual generation is higher or iower than the scheduled
generation in the freq%nc;y range bétw@en 50.3 Hz and upto 49.2 Hz
Note: The Unscheduled inifé%shang& charges including Ul Cap rate shall
be reviewed by the Commission on six-monthly basis or earlier, and revised, if

necessary, through separate orders from time to time.

6. Declaration, scheduling and elimination of gaming
(1)  The provisions of the Grid Code and the Central Efectriciiy Regulatory
Ccmmissien: (Open Access in inter-State  Transmission) Reguiaﬁaas 2008, as
amended from time to time, shall be applicable for declaration of capacity,

scheduling and elimination of gaming.

(2)  The generating station, as far as pm&i&xm, shail generéte electricity as per the
day-ahead ggneraﬁbn schedule finalised by the Regional Load Despatch Centre in
accordance with Grid Code.

Provided that the revision in generation schedule on the day of operation shall be

permitted in accordance with the procedure specified under the Grid Code.




w Hi—avg4]

bya hycim generating station and the sﬁheduiad enargy (&M:us) over a da

(3) Any generatmn fmm/ the generating stations sther than hydm ganaratmg
stations up ta 105% of the deciared capanty in any tsm& btock of 15 mmut% am:k

considered as gammg} and the generatmg statson shai% be entitled to Ul charges for
such excess generaﬁm aﬁa\fe the scheduled generation.

(4) For any geasfaﬁea ffam ti’se generating stations other than hydro generatmg
stations beyond tha ifie ﬁmrﬁs the Regional Load Despatch Centre shall
investigate so as i*a easafa ﬁaat there is no gaming. Generating statzens shall be
entitled to recover tﬁe Bﬁscheduied Interchange charges only if the mmsﬁgaim
estabtzshas that there is no gaming. If gaming is found by tha R&gmﬂa Load

: \D@spamh Qentre the corresponding Unsr:haduied trstemhanga mhargas payabta to

the generating station on account of such extra generation shall b@ mduceﬁ to zero
and the amount shati he aﬁ;usted in Ul pool account of the beneficiaries in the ratio

of their capamty share m ﬂ'se generating station.

5) The hydm generaimg sfatsens are expected to respond to grid frequency

changes and mﬁ@w ﬁuciuaﬁms The hydro generating stations shall b& free to

deviate from the gwen scheéuia without indulging in gaming and cauzamg grid
constraint, and a compensation for difference between the actual net energy supply
shaﬂ be
mad@ by the concemed Regional Load. Des;:atcm Camm in tha day@mad ﬁchedule

 for the 4™ day (day plus 3) If the gaming is found by the Regional Load i)espatch

Centre, the carrespenéiﬁg Unscheduied !nt&rchartge charges payab e to the
generating station on ng such extra generation shall be reduced to zero and
the amount shall be adjusted in Ul pool account of the beneficiaries in the ratio of
their capacity share in the generating station.

s
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7. Limits on Ul volume and consequences of crossing limits

(1) The over-drawal of electricity from the schedule by any beneficiary or & buyer
during a time-block shall not exceed 12% of its scheduled drawal or 150 MW
(whichever is lower) when frequency is below 49.5 Hz, am:i 3% on 2 daily

aggregate basis.

(2) The unde&m;ectacn of electricity from the schedule by a _generating station or by
a seller durmg a time-block shall not excaeci 12% of the scheduled m;actzon of
such generating station or seller when frequency is below 495 Hz, and 3% on

daily aggregate basis.

(3) In addition to Ul Rate corresponding to frequency of 49.2 Hz, as stipulated

under regulation 5, an Additional Unscheduled Interchange Charge at the rate
equivalenf to 40% of the Ul Rate corresponding to freﬁuemy of 49.2 Hz shall be
applicable for over-drawal or under-injection of electricity for each time-block

when grid frequency is below 49.2 Hz.

Provided that for under-injection of electricity during the time-block when
grid frequency is below 49.2 Hz for the generating stations using coal or lignite
or gas suppﬁed under Administered Price Megh‘anism (APM) as the fuel,
Additional Unscheduled interchange Charge shall be equivalent to 40% of the
Ul Cap Rate.

i T
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Note:  The Add:tsma% i&ﬂ@&h&ﬁu&&ﬁ Interchange Cbarge shall i':e reviewed

by the Commsmmn on mx~manthly mm or wrher and revised, ;g nmmw

(4) Payment of Unscheduled Interchange Charges under zeguiaimn 5 and the

Additional Unscheduled ﬁiemharzga {}harge under Regaiaizen ?{3} above, shall

s&eﬁ&n ?@2 and section 149 of the Act for contravention {:i’tﬁe avem:irawa land

undefgeneratmn limit spm:f@e! in %heaa regutattons fer a t:me bleck wh&n

frequency is below 49.5 Hz.

(5) The Cﬁmmssszcm may “om iame t:} izm& if considered ﬁé{:assary, prescnbe the

Aﬁd&s&ns% Unsehemiﬁﬁ Interchange Charge for aver%rawai ar unde er-injection

ﬁ? emrzsay during the time-block when grid frequ&acy is &m 49.5 Hz and up
t049.2 Hz. -

(6) Aay é%é&iféwai E‘iﬂd under-injection of @aciﬁs@i s§a§§ be mm;%mteé in

acmrémae with the maﬁzaéa%ﬁgy used far ;3reparatmn cf ’Regwﬂai Eﬁ&rgy |

- Accounts’.

Provided that the ﬁ&giﬁﬂéi Load Despatch Centre shaii ‘iﬁfép‘a”ré :\’ and |

publish on its website the k‘remrdss on monthly bééis,fﬁ of ‘me Ul Acoounts,
specifying the quantum of mer*drawaifun{i&menéﬁﬁ&i aﬁﬁ corresponding
amount of Ul paidireceived for sécm beneficiary or bugssraaé generating station
or seller faf the t:ma»—b ocks wmr} grid frequency was haiew 49.2 Hz and between
49 54&2 Hz saparata y

124561093
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8. Compliance with instructions of Load Deépatch Centre
Notwithstanding anything specified in Regulations 6 and 7, the generating station, the
seller, the beneficiary and the buyer shall follow the instructions of the Regional Load

Despatch Centre on generation and drawal.

9. Unscheduled interchange Charges Accounting

All payments on account of Unscheduled Interchange charges including the Additional
Unscheduled Interchange Charges levied under these regulations and interest received
_on late payment thereof shall be credited to a Fund called the “"Unscheduled
interchange Pool Account Fund”, which shall be maintained and operated in

accordance with provisions of the Grid Code.

10. St:ha&;!a of Payment of Unscheduled Interchange Charges

(1) Al payments for Unscheduled Interchange charges including the Additional
Unscheduled Interchange Charge shall be made to the “Unscheduled interchange Pool
| Aaceunt?und” within 10 days of issue of Unscheduled Interchange account statement
by the Regional Power Committee.

(2) ¥ any payments for the Unscheduled Interchange c:hﬁrges on the Additional
Unscheduied iaiﬁrchange Charge are delayed by more than two days, that is to say,

payments are made beyond a period of 12 days of issue of the statement by the




{mmw‘wgé} i U e , 9

A et e mmwm A i S S AR e

¢ Reg:cﬂai ?w i’:ommsttm simple interest @0.04% far each day of d@iay shail be
| payab!a /

{3} Ai payments fmm the %Jnscha:iu :ztemhange Pm! maat Fund t@ the entities

entitled ﬁf} ?ﬁaewe any amount shall be made within 5 days €§ mﬁg of me amount to
“uﬁs@m §f§t&m§mﬁ§§ Pool Account Fund”. S

11. Agpkaaﬁan of ?&mfi mﬁamd through Ui
(1) The smwnt left after ﬁﬁai %ﬁi@i‘%‘%&ﬁt af claims ;:;f iiﬁgﬁheddied Interchange
¥ charges of tha gmmmmg vs‘taﬂan mcﬁ t&m b@%ﬁmanes shall be miizsm with the
przof approvat c:f the Ggmmmssm fmr m&h&r or both cf th@ faﬁmvmg actm&xea -

{a} Semcmg c:f investment for transmission 3chemes sf sifstag;cs zmmﬁmm

F?mv;ded that the Cemm? Tfansmzﬁﬁﬁ:;g Uﬁfi{y in mn&aﬁaﬁm with
Eﬁéﬁi?ﬁ Electricity Authority sha ;ﬁ@nﬁsfy g’:e gﬁ&r«&%&&@ immmm&w
sshame& mf strategic importance, not m;ng ui%iseé s,gs ts:; a;mmasm level
and seek prior approval of ?ﬁ& (Zammtssssan fer sew;asng of capitai costs
during tha ;mi:ia Wmm from ammnt left in the “Unscheﬁuim& iﬂmmmmw
Pool Fund" arfwr w&tmmm t:rf ctatms o Unsr*hedmad imgwmwm

‘ "ﬁharges '

meﬁaéi mrsmf that when at;ézsatzm ﬁé sacﬁ i?ﬁmmmxm line or
‘ ﬁa&smzsﬁwﬁ sysmm included in the tranwm s&twmm of %ﬁfﬁi@g@

/ ~ importance reaches the optimum level &f a@m the cost of such
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scheme shall be recovered from the users of the scheme in accordance .

with the methodology specified by the Commission.

% e

(b) Providing ancillary services including but not limited to ‘load generation
balancing’ during low grid frequency as identified by the Regional Load
Despatch Centre, in accordance with the procedure prepared 1§3y it, to
ensure grid security and safety:

(2) Tﬁs amount of fund, allocable for the purposes specified under clause (1), shall

be decided by the Commission from time fo time.

12. Power to Relax.

The Commission may by general or special order, for reasons to be recorded in wriling,
and after giving an opportunity of hearing to the parties likely 1o be éﬁm{m by grant of
relaxation, may relax any of the provisions of these regulations on its own motion or on

an application made before it by an interested person.

13. Power to Amend.

The Commission may, at any time, vary, alter, modify or amend any provisions of these

regulations.

ALOK KUMAR, Secy.
[ADVT 11141 50/2008-Exty.]
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[fasmom 111/4/150/2008- 3771, )
NOTIFICATION
New §§§§i the 30th March, 2008

No. L-1(2)/2008-CERC.—In exercise of powers conferred under Section 178 of the Electricity
Act, 2003 (36 of 2003), and ali other powers enabling it in this behalf, the Central Electricity Regulatory
Commission hereby makes the following reguiations to further amend the Indian Electricity Grid Code
(hereinafter referred to as “the IEGC”), namely -~

1. Short title and commencement: (1) These armendments may be called the
indian Electricity Grid Code (Amendment) Regulations, 2009,

{2)  These amendments 3§za§§ come into force on and from 1.4.2008.

2. Amendment of Chapter 1, clause 1.2

“in Chapter 1, clause 1.2, the second bullet point shall be substituted as under:

“Facilitation of the operaticn, maintenance, development and planning
of ecoriomic and reliable National / Regional Grid”

3. Amendmentof Chapter 1, clause 1.4 (v)
In Chapter 1 clause 1.4 .(v) shall be substituted as under -
“Scheduling & Despatch Code

This section deals with the procedure to be adopted for scheduling and
despatch of generation of the Inter-State Generating Stations (ISGS)
including complementary commercial mechanisms, on a daily basis
with the modality of the flow of information between the ISGS, National
Load Despatch Centre ¢ NLDC), Regional' Load Despatch Centre
(RLDC) and the State Load Despatch Centers (SLDCs) and other
regional entities.” '
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